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along with the class? Have Govern-
ment got any idea of the minimum
number of books and notebooks which
each boy is asked to carry to the
school?

Dr. K. L. Shrimali: That question
does not arise out of thc main ques-
tion,

Shri Thirumala Rao: How are they
going to design the haversack to
carry all those hooks. without know-
ing the number of books and note-
hooks that are going to sit on the
back of the boy?

Mr. Speaker: Evidently, what the
bon. Member wants to know is this,
whether if a bag is stiched once, it
will g0 on expandirg according to
the number of bowcks and note-books
that incronee from yeor to year as the
boy progresses.

Dr. K. L. Surimali; The bag
obviously cannot continue to expand
but. certainly, the committee will
take into account the necds and re-
quirements of the school-children.

Mr. Speaker: There may be some
rubber bag which may go on expand-
ing.

Shri C. R. Patabhi Raman: Will
Government give instructions so that
the bags may be strong enough to

carry the books, or see that the num-
ber of books may be limited?

Dr. K. L. Shrimali: All these factors
will be taken into account by the com-
mittee.

Mr. Speaker: Next question.

Shri D. C. Sharma: What about
tiffin-carrier?

Mr. Speaker: There are many more
important questions o come,

Dr. K L. Shrimalf: If hon. Mem-
Members have any suggestions, they
may kindly forward them to me, and
I shall pass them on to the Directorate
which is looking into ¢his matter.

S8kl D. C. Gharma: Waat is being
done with regard to the tiftn-aryiare?
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Mr. Speaker: The hon. Minister
does not know; he has appointed =a
committee,

Dr. K. L. Skrimali: Nothing is to be
done for the tiffin-carrier. Tiffin can
be carried in the carrier itself, Where
is the need for another carrier for
tiffiin?
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Some Hon, Members: In

English
also, .

iy

Shri Fatesinhrao Gaekwad: (a)
The Government of India have a
proposal to set up in Rajasthan a
field firing range for the Army and
certain alternative sites are under
consideration.

(b) and (c). A representation was
received by the Government of India
from the inhabitants of certain vil-
lages in Bikaner District and was
forwarded to the Statec Government.

In any scheme of acquisition of
areas for field firing, some displace-
ment of local population is inevit-
able. Adequate compensation is how-
ever paid to such persons,

(d) In the event of a site being
available in an uninhabited area
which is suitable no difficulty arises.
But it is not possible to find in our
country totally uninhabited areas
and which are free from other diffi-
culties.
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Shri Fatesinhrao Gaekwad: The

number of villages is 62, out of which
40 are unpopulated,
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Shri Fatesinhrao Gaekwad: It is
too early to say that at the moment.

Dr. M. S. Aney: May I know the
alternative sites which are wunder
consideration?

The Minister of Defence (Shri
Krishna Menon): Now that the
question is before the House, Gov-
ernment would like to say that in
regard to this area, certain represen-
tations were received from a parti-
cular part of that area, and parti-
cularly from our hon, colleague, the
Maharaja of Bikaner. who is a Mem-
ber of this House, that Government
should very carefully examine this.
In view of these represeniations,
and cven in spite of the fact that the
State Government have agreed, they
sent out a new reconnaissance party,
and that party has reported, and that
report is under cxamination. On the
face of it, the report is unfavourable
for abandoning the site that we have
at present.

Dr. Sushila Nayar: In view of the
fact that Government are drawing
up so many schemes to relieve un-
employment, may I know whether
Government have any proposal to
fix the amount of compensation and
the mode of payment in such a way
that it would rehabilitate the dis-
placed persons and not just give
them money which they can spend,
and after they become destitutes.

Shri Krishna Menon: There is a
certain well laid-down procedure in
regard to this matter., It is a matter
for the State Government,

Dr. Sushila Nayar: There are some
State Governments which are very
careful about this matter. For ins-
tance, in Punjab, they have generally
rehabilitated those persons on some
different lands. But in some other
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places, they are just giving them
money. Is it not the responsibility
of the Government of India to see
that all these projects taken up by
them do not increase the number of
destitutes and unemployed in the
country, and that they give the neces-
sary advice to the State Governments?

Shri Krishna Menon: I have said
that it is a matter for the State Gov-
ernment, But it is another question
whether I can give directions to the
State Government, Usually, all these
things are taken into consideration.
Actually, they are compensated on
very generous terms.

Mr. Speaker: The Defence Minis-
try of the Government of India s
interested in acquiring the land, and
they do so through the agency of the
State Government. They leave all
the mone: that i« paid for this pur-
posc with them, and the State Gov-
ernment can organise and can give
it as they like. What is the good of
pursuing that matter?

Dr. Sushila Nayar: In some cases,
the State Governments need extra
money to develop the land to be allot-
ed to the displaced persons. Is the
Defence Ministry prepared to give
tha; necessary amount of money to
enable the State Government to do
the needful?

Mr. Speaker: We are going away
from one subject to another. The
general rehabilitation of all the 400
millions is necessary and not merely
of these dispalced persons. Of course,
I am not saying anything against
these displaced persons. I have no
individual opinion. But all that I can
say is that this question does not
arise out of the main question. The
question is whether sufficient money
is paid for purposes of their being
rehabilitated; thereafter, it is the duty
of the State Governments.

Dr. Sushila Nayar: May I just
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Dr. Sushila Nayar: The compensa-
tion is paid according to certain rules
governing the payment of compensa-
tion, and that money is not adquate
to enable them to break new land
and rehabilitate those persons. It is
necessary to do something in this con-
nection. Otherwise, what is the point
of our having schemes to relieve
unemployment, if we go on increasing
unemployment as we acquire land for
one project or another?

Mr. Speaker: The hon. Minister
will take this suggestion into account
that there must be alternative accom-
modation or that land etc. for rehabi-
litation must be provided, and com-
pensation must be paid for that pur-
pose adequately.

Shri Krishng Menon: I have no
authority to do that. Ii is really a
matter for the State Government.
There are wel] laid down procedures,
and if we did anything contrary to
that, Public Accounts Committee and
the Auditor-General and everybody
else will comment against it,

Shri Ranga: Have Government
given any consideration to the sugges-
tion made by Shri Karni Singhji, one
of our colleagues here, in the course
of his speech here in this House, on
the lines suggested in part (d) of the
question, and if so, whether that sug-
gestion has been conveyed to the Rajas-
than Government? May I know also
the reaction of the Rajasthan Gov-
ernment to this suggestion that alter-
native siteg are available where there
no cultivated lands at present and that
due consideration should be given to
that idea?

Shri Krishna Menon: Yes, 1
answered that, even without the
question being asked. In view of the
questioner being a colleague of ours,
Government had taken this initiative
themselves. We have referred this
matter to the Rajasthan Government.
The Rajasthan Government did not
think that we should change this,
because, to do justice to one, we may
do injustice to somebody else. In
spite of that, the reconnaissance party
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went there to look at any other parts.
So far as firing range is concerned,
so long as space is there, we do not
mind where it is. The reconnaissance
party has made its report. Prima
facie, it does not seem to bein favour
of changing the site but we are exa-
mining it.

ofY To ATo AEATA : FAT § AT
@A A e g frogw 1
a7 FZ 4 A fradt w3 A3 &
TEA W1 STARAT o4 AT gNir A1 ey
g T #AIAF AT Hw AR W
FATT TTGT 7

Shri Krishna Menon: There are no
trainces on a firing range. It is too
dangerous to put trainces on a firing
range. I understand the question is,
how many trainees will there be on
that range. You do not put trainees
on these ranges. It is for field exercise
for the Army. It always arises from
the nature of new equipment.

Acquisition of Land at
Jorhat by LAF.

*1806. Shrimati Mafida Ahmed:
Will the Minister of Defence be
pleased to state: -,

(a) whether it is a fact that vast
areas of private lands have been
acquired by the Indian Air Force sta-
tioned at Jorhat, Assam;

(b) if so, whether the land owmners
have been duly compensated; and

(c) if not, the reason thereof?

The Deputy Minister of Defence
(Sardar Majithla): (a) Private lands
to the extent of 583 acres during
1942-44, and 40 gcres during 1957 have
been acquired for the Indian Air
Force at Jorhat, Assam.

(b) and (c). Compensation for 583
acres has been paid in full. For the
remaining 40 acres ‘“on gccount” pay-
ments amounting to Rs. 60,000 have
been made pending scrutiny by the
Military Lands & Cantonments Sarvice
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of the assessment recently made by
the Collector, Jorhat.

Shrimati Mafida Ahmed: May I know
the amount spent so far for payment
of compensation to landowners?

Mr. Speaker: How much has been
already spent by way of compensa-
tion?

Sardar Majithia: Rs. 60,000 have
bcen paid on account, which roughly
amountls to 80 pocr cent of the value
vl this land.

Shri Sanganna: What is the number
of families affected?

Sardar Majithia: I am afraid 1 have
not got that information with mc just
now.

The Minister of Defence (Shri
Krishna Menon): This is an air field
which hag been in use for a long time.
The issue now is one of a property
claim. We have completed the acqui-
sition of the whole area except 5 acres,
that is to say, all the area now in the
air ficld is government property. What
was not rcquisitioned and de-requisi-
tioned has back to the owners. As
ragards the claim in regard to 5%
acres, there is some difficulty about it.
That is being gone into. There is no
question of rehabilitation. This is an
old air fleld. What is more, it is in
an area which we cannot abandon.

Shri Amjad Ali: Is it a fact that the
landholders were—if I may be allow-
ed to use the expression—over-awed
by the defence department and the
lands were taken possession of with-
out starting acquisition proceedings?
Also, what was the nature of the
compensation, the rate at which they
were given compensation?

Sardar Majithia: There is no ques-
tion of the landholders being over-
awed. Proper proceedings were taken.
As I said, most of the land was acquir-
ed in 1942—44 during the second world
war. So far as compensation is ocon-
cerned, as I said, it is the local autho-
rities which give what compensation
has to be paid which the Government
of India, after due scrutiny, accept.





